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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).24177/2012

(From the judgenent and order dated 07/05/2012 in WP No.2298/1992 of
H GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

SARLA KUMARI Petitioner(s)

VERSUS

BOARD OF REV. & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

WTH SLP(C) NO. 25126 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 25297 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO 25438 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPCSAL)

SLP(C) NO. 25650 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPCSAL)

SLP(C) NO. 26566 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO 26569 of 2012
(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

Date: 01/08/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE DR JUSTI CE B. S. CHAUHAN
HON BLE MR JUSTI CE SUDHANSU JYOTI MJUKHOPADHAYA
HON BLE MR JUSTI CE KURI AN JOSEPH

The



For Petitioner(s) M. S.R Singh, Sr.Adv.
Ms. Sumita Pandit, Adv.
Ms. Namita Choudhary, Adv.
M. Ankur Yadav, Adv.

For Respondent (s) M. Vinay Garg, Adv.
M. Tanmaya Agarwal , Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Leave granted. Hearing expedited.
Parties may file the additional docunments within four
weeks.
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